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IN THE CENCRAL ADMINISTRATIVE TRIBUNAL,
JODHPUR BENCH, JCDHEUR.

O.h. No. 32/2002 ‘ Date of order: 13.08.2002

1. Pragat Singh son of Shri Bhajan Singh, aged 50 years.

2, Mam Raj son of Shri Hari Ram, aged 38 years.

3. éabu Ram s/0 Ganeshram, aged 35 years.

4. Krishan Lal s/o Rang Lal, aged 35 years.

5, Banwari Lal s/o Dayanand, aged 36 years.

6. Ganga Singh s/o biathi Lal, aged 33 years.

7. Bir Singh s/o kandheer, aged 38 years.

8. Surendra Kumar s/o Mukhraj, aged 29 years.

9. Ram Chandra s/0 Sanwatraj, aged 39 years. l
1»0. b‘_lareén Bbardwaj s/'ol Madan Lal, gged 33 years.

ii. Ram Lal s/0 Brij Lal, aged 34 years.

All working on the post of Mate in the office of

Garrison Engineer, 8hri Ganganagar & all r/o shri Gangahagar.

« + +APPLICANDS .

1. Union of India through the Secretary Ministry of
Defence, Raksha Bhawan, New Delni.

2. Commander Works Engineer, 'Shri, Ganganagar.
3, Chief Engineer, Head guarters, Batninda 2Zone,
Bhath inda.

. o BESPONDENLS o

Mr, Vijay Mehta, counsel for Applicants.

Mr, 5.Ke Vyas, counsel for Kespondents.

C ORAMS

HON*BLE Mie J.K. KAUSHIK, JUDICIAL MEMBER.
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( per Hon'ble Mr. J.K, Kaushik, Judl. Member )
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BY THE COURT 3

shri Pragat Singh and 1C¢ others have filed this
Original application under Section 19 of the Administrative
Tribunale Act, 1985, for seeking a direction to the respondent

toc make payment of leave encashment to the petitioners.

2. The ﬁndisputed facts of this case are that applicant
no. 2 ‘and 9 vere promoted in the year 1998 and 1999 respectig
vely, to the post of Mates; Other applicants were promoted
from the post of cnéwkidar/Safaiwalla.to the post. of Mates
in the year 1999. all of them are posted under GE Sri-

ganganagar. The case of the applicants is tnat at the time
of their promotion they . had to their credit earned leave
of various days. The leave is governed Ly CCS {Leave)

Rules, 1972 and according to rule © the applicants are
entitled to get Cash equivalent to leave salary in respect
of earned leave at his credit to the extent of 240 days.

The payment is required to be made syio moto by the respondent
&gpresentation Qas made in the matter but the matter;jhas

been referred to the higher authorities.

3. The respondents'have admitted the factual position
and have submitted that the casuality to the effect of

their promotion has been published in Part II order. The
details of earned leave to the date of their promotion at
their credit nave also been submitted for getting the same
'auﬁited. After protracted correspondence leave encashment
certificates duly audited by the audit authorities, 4" number

out of 11 cases have been received and the leave encashment
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amount has already been claimed. The contention of the
learned counsel for the respondents is that as per p;ocedure
until the leave encasnment certificate is duly audited from
the authority and the Fillipassed by FCDA WC Chandigarh,

the payment cannot be made.

4, We bave heard the learned coungel for the parties and

hava.éarefdlly perused tnhe records oﬁﬂ@his case.

~§> 5. As far as the factual aspect is concerned there is
/4

no dispute as regards the claim of the applicants in as
much as further steps have been taken to get the claims
audited from the competent authority. The interest of
justice would meet if certain time is fixed in the matter )
with aggropriaté direction to the respondents in the matter.

In tnis vieﬁ[of_tne.matter. I pass the order as underi-

“The briginal Application is allowed. The respondents
are directed to make payment of due leave encashment

to the applicants within a period of two months from
‘the date of receipt of a copy of this order. It is
furthe; directed that if the due amount is not released
within the period of two-: months, interest @ 9% on

the due amount shall beccome payable on expiry of the
said period. No order as to costse.
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